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LOK SABHA 

Fnday, 31st May, 1957

<Phe Lok Sabha met at Eleven of the 
Clock.

[M r  Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 
Damage to Aabt Crops

['Shri Shree Narayan Das-f-
*879.  ̂ Shrimati Tarkeshwari 

(  Sinha :

Will the Minister of Food and 
Agriculture be pleased to state

(a) whether any assessment as to 
the extent of damage causcd to rabt 
Ci ops by the recent heavy rains 
accompanied by hailstorm has been 
made, and

(b) if so, the extent of loss sus
tained by different States and cen
trally administered territories9

The Minister of Co-operation 
(Dr. P. S. Deshmukh): (a) and (b) 
No damage has been reported from 
Andhra, Bombay, Kerala, Madras, 
Manipur, Tripura and Andaman and 
Nicobars The States of Assam, 
Madhya Pradesh, Punjab, Rajasthan 
and the Union Territory of Delhi have 
reported some damages, but they are 
not of a widespread character All 
these States, except Delhi have made 
only preliminary assessment of 
damages In parts of Bihar and 
Eastern Uttar Pradesh, damage has 
been larger, but assessment reports 
have not been received Reports of 
the assessment on damage have not 
so far been received from the State 
Governments of Mysore, Onssa, West 
Bongs1 and Jammu and Kashmir and
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the Union Territory of Himachal 
Pradesh

If you will permit me, Sir, I shall 
give briefly the information available 
with us so far as relief to the people 
affected by the damage to crops is 
concerned In Bihar, we have given 
a ways and means advance of Rs 1 
crore In Madhya Pradesh, relief by 
way of suspension and remission of 
land revenue for 1956-57 is being 
given Relief already granted by way 
of suspension is Rs 25,08,196)96 nP, 
1 emission is Rs 1,54,204159 nP Sus
pension under consideration is 
Rs 8,57,306*32 nP and the remission 
under consideration is Rs 9,05,448|94 
nP Relief works are to be done at a 
cost of Rs 34,100 m Satna and Sidhi 
districts of Rewa division

In Punjab, cent per cent remis
sion, in villages which have been 
affected to the extent of more than 
50 per cent damage to the crops, is 
given Between 25 and 30 per cent 
damage, 75 por cent remission is 
gm ted Rs 6 lakhs as taccavi and 
Rs 20,000 as gratuitous relief have 
been sanctioned Suspension of taccavi 
instalments and cheap gram shops 
have also been resorted to

In Rajasthan, collection of land 
revenue has been suspended wherever 
tnerc has been afiction Test relief 
works such as village roads, digging 
of nndts etc, have been started 
Giatuitous relief is also being paid to 
those who cannot earn their living 
from relief works on account of phy
sical infirmity and disability A sum 
of Rs 12500 has been provided for 
this purpose Taccavi loans to the 
extent of Rs 2,00,000 for purchase of 
seeds, bullocks, fodder and agricul
tural implements have been sanc
tioned

UP Giatuitous relief of Rs 1,57,000; 
loans to agriculturists, Rs 16,35,000;
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relief works, Rs 28,000 Besides, in 
areas sustaining damage amounting to 
eight annas and over in a rupee, reali
sation of land revenue hjui been sus
pended Remission will be granted 
after detailed enquiries about the 
extent of remission necessary have 
been completed

So far as Delhi is concerned, fair 
price foodgrains shops have been 
opened Remission of land revenue has 
also been decided upon Recovery of 
all taccavi instalment dues has been 
postponed A sum of Rs 5 lakhs is 
being distributed as fodder and seed 
taccavi Another sum

Mr. Speaker: I am not going to allow 
further It is a lengthy statement

Dr. P. S. Deshmnkh: There is only 
one more item Another sum of 
Rs 25,000 has also been sanctioned 
Rs 15,000 has been given from the 
Prime Minister’s Relief Fund and 
another sum of Rs 10,000 from 
IP  F T for distress relief in the 
affected areas has been given

Mr. Speaker: If the hon Ministers 
want to make a long statement of this 
kind, they may intimate to me and I 
shall allow time These are matters 
regarding which, the Government 
right like to make known to the 
people from time to time what exact 
the measures or relief are being adopt
ed But the Question Hour is not the 
proper time for this Next question

Shri Shree Narayan Das: One ques
tion, Sir

Mr. Speaker: Yes
Shri Shree Narayan Das: It is good 

to know that all these measures have 
been adopted and monies sanctioned 
I would like to know to what extent 
they have been implemented What is 
the number of shops that have been 
opened m the affected areas''

Dr. P. S. Deshmukh: Whatever the 
recommendations of the State Govern
ments are so far as these matters are 
concerned in the affected areas, they

are generally discussed and considered 
most sympathetically ted adequate 
relief u  given.

paddk B , N. Tiwarl: May I know 
whether realisation of rent has also 
been stopped7

Dr. P. S. Deshmukh: In many places 
it has been done I could not say 
where it has been done m Bihar In 
many places it has been remitted, not 
merely suspended.

Dr. Ram Subhag Singh: The hbn. 
Minister said that assessment report 
has not been received from Bihar. But 
at the same time he said that the 
Government have advanced about 
Rs 10 million to the Government of 
Bihar May I know on what basis that 
advance was made, if no assessment 
report had been received

The Minister of Food and Agricul
ture (Shri A. P. Jain): So far as we
are concerned, we sanctioned them a 
block advance of Rs 1 crore The 
State Government have not sent us 
the final estimate of the losses, but 
none-the-less it does not mean that 
the State Government undertakes no 
schemes of relief The State Govern
ment is going ahead with relief 
schemes

Shri M. R. Krishna: Is it not a fact
that heavy damage has been caused to 
the crops m Telangana part of Andhra 
Pradesh and if so what assistance has 
been given, either by the State or the 
Central Government

Shri A. P. Jain: No damage has
been reported from Andhra

Dr. Ram Subhag Singh: Which
area of Bihar was affected by hail
storms most and may I know whether 
any relief is being given to that area 
or not?

Shri A. P. Jain: A  number of dis
tricts were affected and among those 
which I visited was Patna, part of 
Monghvr and part of Bhagalpur and 
relief is beinc; given everywhere.

Shri B. K. Gaik wad: Are Govern
ment aware that due to hail storms
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the crop o f onions has been damaged 
In Nasik distort?

Shri A. P. Jain:. No report of apy 
damage ^here has been received, I 
believe.

Shri1 t .  'IK. Galkwad: Are Govern
ment aware o f five fact that the rabi 
crop has been damaged due to rust 
in Bombay State?

Shri A. P. Jain: It may have been 
to a very small extent But no damage 
has been reported by the Bombay 
Government.

Dr. P. S. Deshmnkh: May I explain?
It is not necessary or incumbent on 

the State Governments to report the 
smallest damage, because they them
selves are capable o f carrying relief 
to them. Damage there may have 
been, but we may not be knowing it, 
because the State Government may 
not have reported.

Shri Amjad All: In view of the fact 
that in Assam hailstorms and rains 
are a continuing process up to which 
particular date the damages mention
ed refer and if so whether later 
damages by hailstorms have been 
taken into account m granting relief?

Dr. P. S. Deshmukh: It relates to 
all crops and all crop damages. We 
have tried to ascertain the extent of 
damage done and so far as my infor
mation goes, it refers to all damages.

Flood Control Measures in U.P.
Shri Bi&hwanath Roy -)-. 
Shri Raghunath Singh: 
Shri P&nna Lai:
Shri Masuriya Din:
Shri Rup Narain:
Shri Dublish:
Shrimati Tarkeshwari 

Sinha:

•677-A.

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether attention of the Gov
ernment of India has been drawn to 
the statement of the State Minister 
for Irrigation, U.P. Shri Rama Murti

at Gorakhpur on 20th May, 1957 to 
the effect that flood control works in 
Jhe State have been abandoned owing 
to lack of funds promised by the 
Union Ministry of Planning; and

(b) if so, whether Government 
would enable the State Government 
cf U.P. to complete the works which 
have been already undertaken?

The Minister of Irrigation and 
Power (Shri S. K. Patti): (a) and
vb). A statement is laid on the Table, 
of Lok Sabha. [See Appendix III, 
annexure No. 100.]

Shri Blshwanath Roy: In view of 
the havoc created by floods during the 
last two years m many districts, may 
I know whether the whole question 
will be reconsidered?

Shri S. K. Patti: That does not arise 
out of this particular question, but. 
surely, if there is a contingency later 
we shall be reconsidering that.

Shri Blshwanath Roy: May I know 
how many out of the measures started 
m UP. have been stopped and have 
not been completed?

Shri S. K. Pa til: The question refers 
to a certain statement made by the 
Minister and not all these things.

Shri Sinhasan Singh: May I know 
what particular measures the Govern
ment have so far taken or propose to 
take to avoid a recurrence of floods 
in the eastern parts of UP.?

Mr. Speaker: It does not arise. The 
question refers only to a statement by 
a Minister.

Tenders for Landing and Delivery 
of Coal

*681. Shri Narayanankntty Menon:
Will the Minister of Railways be 
pleased to state:

(a) whether tenders were called for 
giving contract for landing and 
delivery of sea-borne coal in the port 
of Cochin for the year 1957-58;

(b) if so, how many tenders were 
leceived;
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(c) whether the contract has been 
given for the party who submitted the 
lowest tender; and

(d) if not, who has been given the 
tender and the reasons therefor?

The Deputy Minister at Railways 
(Shri Shahnawas Khan): (a) Yes.

(b) Eight.
(c) Yes.
(d) Question does not arise.
Shri Narayanankntty Menon: May

I know the lowest tender amounts 
and the one next to that?

Shri Shahnawaz Khan: As I said, 
eight parties submitted tenders The 
lowest tender was of Messrs. South 
India Corporation (Private) Limited, 
and the amount quoted by them was 
Hs 6,41,694 This was lower by 
Rs 9,767 to that of the next party

Shri Narayanankutty Menon: Who 
was the next party who gave the next 
lowest tender?

Mr. Speaker: How are we interested 
in these details?

Shri Narayanankutty Menon: We
are interested in the details, Sir, 
because the tenders are read out at 
the time of acceptance

Mr. Speaker: Are we now accepting 
the tenders9

Shri Narayanankutty Menon: The
lowest amount was

Mr Speaker: I am not prepared to 
ellow it.

Shri Narayanankutty Menon: What 
are the amounts for the lowest two 
parties?

Shri Shahnawaz Khan: I have given 
them just now

Shri Narayanankutty Menon: You
have given only one

Shri Shahnawas Khan: Rs. 9,767
above that figure, will give you the 
next lowest.

Sanaa M m

mm /  Shri Bahadur Singh 
\  Shri Blbhuti Mishra:

Will the Minister of Food and Agri
culture be pleased to state the quan
tity of rice imported since the signing 
of the Indo-Burma Rice Agreement?

The Deputy Minister of Frad 
(Shri M. V. Krishnappa): About 5 lakh 
tons upto 15th May, 1957.

Shri Bahadur Singh: May I know 
whether this imported rice from 
Burma will be provided to the States 
and the places where the price of rice 
has gone up due to shortage and, if 
so, the names of the States and places 
to which it will be supplied9

Shri M. V. Krishnappa: Whatever 
we import goes to the general pool 
and is allotted to the States that are 
deficit in rice and in some cases where 
the prices go up

Shri Bahadur Singh: May I know
the total quantity stipulated in the 
agreement and the total amount that 
will be paid for it9

Shri M. V. Krishnappa: In five years 
we have entered into an agreement for
2 million tons of rice out of which we 
intend to import 5 lakh tons this year 
and 5 lakh tons next year

Dr. K. B. Menon: Are Government 
aware that the latest import of rice 
from Burma, landed at Ernakulam, is 
very low in quality9

Shri M. V. Krishnappa: We have
not been reported about that In fact, 
Burma is giving us the new rice of 
this year, because they have over
sold their lice, and whenever we 
send steamers, they send, not the old 
rice, but the new rice from last year’s 
crop And we have not received any 
complaint from the Kerala Govern
ment

Shri Radhelal Vyas: May I know at 
what rate per maund the Burma rice 
is sold, whether it is sold at a subsi
dised rate and, if so, what subsidy is 
being given?
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Shrl H. V. l iU in p p i i  We are 
copplymg it to the State Governments 
i t  Rs. 10 per maund, whereas it costs 
something like Rs 19 or Rs 20 per 
maund.

f i w  *rft s  
4  « im r  ^ r r  g: fa  *r? aft snrf 
vr nraRT wrarr t  rft firer ^  
wrrarr ^ n n r  ^  | « R f  i f t f t  sttstt

uftpp f3T*TT STHplT 3T f ? ?5ft STC 
t o  * f  arfcr s iw ir r ?

(■#«<> *<>**) . 
aft *ft*r t r t t  ^  |  ^ P t
firaf?r ^  fesrr a n w  «rfNr 
4ft *ft vtfcirer srnpft f a  ^  
*^r t  #  W?  n f ifr 1
Shrl Snbblah Ambalam: May I

know the quantity or rice that has 
been allotted to the State of Madras7

Shrl M. V. Krlshnappa: Whatever 
Madras has asked for, we have given 
them

Shri Snbblah Ambalam: May I
know the quantity7 

Shri M. V. Krlshnappa: This is a 
question about Burma rice If the 
hon Member gives notice of a sepa
rate question on this, I am prepared 
to answer it

fiWTO «T£rtf «PT * * * « *
f  «ft *rm wfor:

\  *ft f?THm

w r fin ro  * r »  ^  srar#
prr fa

( ^ )  w hr, ? U «  *f *?$<t *tv f t#  
f W m  m ^ f f t  «p  *f fa*r- 

f t ^ R F m f t  7 *  fa * r r  fa*rr *wr «ftr 
, «ftr

(w ) firw faft vm ffay  
a r r i s '?

f i n w  ifjft  (sft
* 0) (sp) ^  "iptr fir^iRgt w

ftw tT *? fey m % farctft 

«rriiT !n^ z-?ri^ r^*f T w ^ t * r | f  1

(w ) fsFr ftrsrfwt •ft <srwnx 
W  *TTRJT H t  3rf*r f t  f  I 
fw rfT isft *?r ^  t t ^ t  t o t ^  ? **£& 
*TTF=r<fr ^ t  ^fr ^rpfargt f«rn 
ifa  farr w  i  1

I shall read the answer in English 
also

(a) These are given in the 'Main 
Recommendations and Conclusions’ 
copies of which have been placcd in 
the Parliament Library

(b) Recommendations concerning 
this Ministry are being examined. 
Recommendations have also been for
warded to all State Governments and 
Central Ministries concerned for 
necessary action

*T> ***  WT f  %
*T*T^T J f JTT̂ T-fhT 5PTFT JTft *  

* r m  ?=f # f t  a fft

fo n  3T«r fa  5TT5T V *3ft »TftW 
jt o t  sff=r ft  ?raTTfrf^r iftx ircnwr
oldMT ?ft >T 'flii’ii •'fTjkri J fa  TOtT»f 

?>^ft ?pOTt®ft J f  « f  5T ^ fe v t«T

im nrr | ’
Shri S. K. Dey: I have no know

ledge of any controversy of the nature 
indicated by the hon. Member.

s f t w f w f a  w r $  ott a w  j
f a ^ r a r ? ^  »? 3ft fsp fa  W

5TRT 'i'f+l < ’fTT̂FT
| *ftr  w r  ^"tf v tfh rtt

f ^ r ^ r  ^  1 3ft f a  T?n?t i w r
sRcft t|{ fa  <rm f w  srnrr i
aiT Hift I

Shrl S. K. Dey: There is always a
close follow up of all activities follow
ing the recommendations of such con
ferences.



Shri Baghnblr Sahal: On a perusal 
of the proceedings of the conference, 
it appears that the Development Com
missioners who assembled there did 
not take into consideration some of 
the very important recommendations 
of the Estimate) Committee which 
were submitted to this House in 1956.
May I know the reason therefor? Is 
it in the contemplation of the Govern
ment that the Estimates Committee 
report would be considered by this 
body separately on a different occa
sion?

Shri S. K. Dey: Most of the import
ant recommendations made by the 
Estimates Committee have been con
sidered either within the Ministry or 
in the conference. It is obvious that 
in a conference of 4 or 5 days, it is 
not possible to look into every single 
item in the four volumes of the Esti
mates Committee's report

« 8  *WH : TOT
3TRT *rR5  f  far Wetf 7T

forr f  far *r> sftr 
wrr v fk *  w k  *rr?rF ?rt 

^  tzzn z  #  5Tt»rt r̂t
** f$ t ?

Shri S. K. Dey: The Community 
Development Ministry is supposed to 
cater to the whole community of 
India. Therefore, it has a term of 
reference to promote more of vegeta
rian diet for vegetarians and more of 
non-vegetarian diet for non-vegeta
rians.

Shri Tyabji: The hon Minister just 
now replied that most of the recom
mendations of the Estimates Commit
tee would be considered. May I know 
which are comprised in the word 
*most' and which are not?

Shri S. K. Dey: It is very difficult to 
enumerate the large number of ques
tions that have been raised in the 
Estimates Committee report, those 
that have been considered in the 
Development Commissioners’ confer
ence and those that have been consi
dered in the Ministry.
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Shri Tblmmlak: I understand that 

the conference discussed about the 
.building up pf village leadership. M#y 
I know what steps have been sug
gested to the State Governments to 
promote .this village leadership?

Mr. Speaker: Have the proceeding* 
of the conference been made available 
to Members?

Shri S. K. Dey: The proceedings
have been placed in the library of 
Parliament. We have taken steps 
already to print about 10,000 copies 
which will be circulated not only to 
hon. Members of Parliament, but also 
to Members of State legislatures.

Shri Slnhasan Singh: What parti
cular concrcte proposal has this con
ference laid down for the growth of 
co-operative agriculture, instead of 
merely saying development of co
operative agriculture’

Have they made any concrete pro
posals’

Mr. Speaker: Hon Members will 
kindly look into the report available 
m the Library

Shri Slnhasan Singh: We have been 
talking about it for so many years 
now, but nothing concrete has been 
achieved That is why I am asking if 
they have made any concrete sugges
tion

Shri S. K. Dey: The concrete recom
mendation is that co-operative farm
ing should be promoted and proce
dures are being examined to give 
effect to this recommendation. I have 
no doubt that we shall have a good 
number of co-operative farms work
ing m every block

Shri Feroze Gandhi: May I know if 
there is a single co-operative farm 
working anywhere in India which is 
not a Government farm?

Shri S. K. Dey: There are a large 
number of farms. I cannot name all 
of them, but I know in the District of 
Madurai there is a co-operative farm 
of 300 to 400 acres of land, not owned 
by the Government, but owned by the 
members.
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Vhe Minister of Food and Agricul

ture (Shri A. t .  Jain): The total num
ber of co-operative farms of various 
types in India is between 1,400 and 
1,500.

Dr. Ram Subha; Singh: But the
question was whether...

Shri A. P. Jain: They are not Gov
ernment farms, they are co-operative 
farms owned by the members of the 
co-operative societies.

Mr. Speaker: They are contradic
tions in terms. Government farms are 
State farms. Co-operative farms are 
owned by their members What is the 
meaning of confusing this9

Shri Heda: On the one hand Gov-

people’s association m the community 
project work, and on the other hand 
we And that these Development Com
missioners or B D Os. shun the co
operation from the representatives of 
the people, and they would like to go 
to the villages directly and avoid these 
people If this is a fact, may I know 
what measures Government are taking 
so that better relationship and real 
co-operation is achieved between -the 
two sectors’

Shri S. K. Dey: From the village 
up to the headquarters of the nation, 
steps are now being taken to encour
age representatives of the people to 
associate with all activities of the pro
gramme We expect, for instance, the 
hon Members of Pailiament who are 
Members of the informal consultative 
committee to associate themselves 
very actively with the implementation 
of this programme and the planning 
of the programme In the same way, 
at the district level, at the block level 
and at the village level, the represen
tative? of the people will be given 
all facilities to participate in this pro
gramme We have for this purpose 
initiated a programme of village 
c&mps Which will be in a very large 
number and which will cover the bulk 
of the population in the villages 
cpveTCd'Unger this programme I have 
na dpubt that if the representatives 
pf'the pw pl? tak# a little more initia
tive. ..

' Speaker: After the conference 
t ^dings are published, when we 

a ^ e  next session we will have
nt Hussion on community develop- 

projects and the conference, notnow

aimin' A" C' Guha: May I suggest that 
® with that the latest evaluation 

„ P *} may also be taken into con- 
s,der*hon’

Speaker: Very good All relevant ^ atters

fT IJjFIT

fawfir fiwr sflrr
^  £ >  *rfr *Ts? SPTR itfr f'TT

^  w i I  ft? ^  ^  
^  f U H J  tfr t o  €r «b*T5T
^  »r?rr ^
i ' V

(^r) ?t, i t  fafawr if
'pr rr;f, f o r  f  *rarr

77

(q-) <r«p fcRTT»r *PTT *T£rT
77 fcm f  1 [ i f t w  «rfrftns

?o? ]

y  fawf?r ^  w r  f̂tt 5ft ^  
YIY ^ ^ r^ r ;5r9rRJTsf •

"K) whether it is a fact that 
seveiaj sugar nulls have not been 
able to pay to sugarcane growers 
the trice of sugarcane for 1956- 
57 season; and

if so, the names of such 
sugaV mills in different States 
an  ̂ the amounts due from them 
t0 the sugarcane growers?” .
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TO *f y r *  4 * $ *  vr *rm *r$ fiwr 
*rar t ,  f s t  '*fl' if  s r m r  £ fa?
w  «rrr v  fir j w zx

f v w f t  v r  f a r  T^rr $, ^  sreft
PT5T *n? 1

Shri M. V. Krishnappa: In the reply, 
I have stated that the cost of the 
sugarcane is paid by the sugar lacto
nes within a fortnight from the date 
of delivery I have also stated that 86 
per cent of the cane price has already 
been paid, and only about 14 per cent 
remains, and by this time, a greater 
portion of that also must have been 
paid

*fr fiFST J? 5TFHT STT̂ IT %
fa  3ft ?V tR »T^#5r^lTT ^Tl*rf t- 
ftrcr *rr r t i s  w rr  «rrq;<rr, ^rr 
fm t  ^ » r  far
dW tf Hli’TT'ft =P? fjpT 5rr>T 7

Mr. Speaker: Why should there be 
so much of emotion and feeling on this 
matter’

Shri V. P. Nayar: Too much of 
sugar

Mr. Speaker: He wants to know the 
amount outstanding to the cane-grow- 
•rs

Shri M. V. Krishnappa: 14 per cent 
is outstanding

Mr. Speaker: What is the total sum 
outstanding?

Shri M. V. Krishnappa: I shall give 
it presently.

In Bihar, they have purchased 
Rs. 11 crores worth of cane They 
have paid already Rs 9 crores, and 
Rs 2 crores are outstanding, and a 
greater portion of it must have been 
paid by now

firofir fipsr *rrc tott

WJJT fiTCTRV i t  a r^  
fa r  srnpjT, snfa vre ’

Mr. Speaker; They are {wing paid,
and by this time, they must have 
been paid the major portion.

Dr. Ram 8aMuig Singh: The point 
is that the mill-owners are supposed 
to pay their dues within fifteen days. 
How many mills are there in Bihar 
or m other parts of India, which do 
not pay within fifteen days to the 
agriculturists7

The Minister of Feod and Agricul
ture (Shri A. P. Jain): The position is 
that there are rules governing the 
payment and there is also a time pres
cribed for the payment That is the 
responsibility of the State Govern
ments The State Governments have 
framed regulations for the pnce pay
ment It is not the icsponslbility of 
the Central Government We are 
only supplying the figures We shall 
bring this to the notice of the State 
Government, but we cannot take any 
responsibility for any delay

Of course, we have always been 
requesting the State Government to 
see that the payments are expedited.

Mr. Speaker: Next question
Shri Blshwanath Roy: It is a very

important point
Shri Sinhasan Singh: May I know ..
Mr. Speaker: I am not going to

allow any more supplementary ques
tions I am going to the next ques
tion

Railway Headquarters at Panda 
Region

t
f  Shri Hem Barua:
\  Shri Bhagavati:

Will the Minister of Railways be 
pleased to state whether Government 
have decided to shift the present 
Railway headquarters at Pandu region 
and break it up into three divisions 
as Pandu, Alipur Duar and Kathiwar?

The Deputy Minister of Railway* 
(Shri Shahnawu Khan): At present 
Pandu is not the headquarters of a
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Railway It is only the headquarters 
at a Region. It is now proposed to. 
form a new Railway Zone with head
quarters at Panda

Shrl T. B. Vlttal Bao: We could not 
hear the last portion of the reply.

Mr. Speaker: He has said that it is 
proposed to have a new zone with 
headquarters at Pandu.

Shrl T. B. Vlttal Rao: Is it going to 
be a new zone7

Shri Shahnawaz Khan: Yes, a new 
zone

Shrl T. B. Vlttal Rao: Does it mean 
that the number of zones will be 
increased from seven to eight7

Shri Shahnawaz Khan: Yes, pre
cisely so

Shri B. C. Ghose: From which rail
way will this zone be carved out7

Shri Shahnawaz Khan: From the 
North-Eastern Railway

Shrl Sinhasan Singh. Which portion 
of the North-Eastern Railway will 
constitute the new zone7

Shri Shahnawaz Khan: We have not 
yet worked out the minute details 
So, it is too early to give any infor
mation on that point

Shri B. S. Murthy: May we know 
the broad details7

Shri Sinhasan Singh: At least the 
broad details may be given

Mr. Speaker: Does Shri B S 
Murthy know about the North- 
Eastern Railway7

Shrl T. B. Vlttal Rao: The number 
ot  zones is being increased So, it is 
a very important question

Mr. Speaker: Hon Members may 
try  as far as possible to specialise in 
particular subjects and in particular 
territories. Supplementaries will be 
allowed only to those persons who 
«re very well informed.

Shri Sinhasan Singh: I am interes
ted in this The North-Eastern Rail* 
way is going to be made into two 
zones .

Mr. Speaker: Next Question
Shri Sinhasan Singh: Probably, the 

Assam link will constitute
Mr. Speaker: Order, order Next 

question

Bridge over Godavari
•688. Shri T. B. Vittal Rao Will the 

Minister of Transport and Communi
cations be pleased to state

(a) whether the Government of 
Andhra Pradesh have sought any 
financial assistance for the construc
tion of a budge across the river 
Godavari near Bhadrachallam,

(b) if so, the amount asked for,
(c) whether the Central Govern

ment have considered the same, and
(d) if so, the decision thereon7
The Minister of State in the Ministry 

of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir

(b) to (d) Do not arise

Shri T B. Vittal Rao: Is the report
true that following the great disaster, 
m which nearly 300 people were 
drowned in Godavari, the Andhra 
Pradesh Government has requested 
the Central Government for financial 
aid for the construction of the 
bridge7

Shri Raj Bahadur: My information 
at present is that no such proposal 
has yet been received from the Gov
ernment of Andhra Pradesh

Shri B. S. Murthy: Besides finan
cial assistance, has any other assist
ance, like technical assistance, been 
sought by the Government of Andhra 
Pradesh7

Shri Raj Bahadur: The question
will arise if a request or proposal is 
received from the Andhra Pradesh 
Government



3 115 Oral Answers 31 MAY 1957 Oral Answers 3116

<TT W ft flftWIvi

«ft WO m o f«£  WT
*rft *T? ^Tpf f»TT Jp̂ «T f a  •

(t>) wt vt «T5 frfar t
f a  fa^T*- W  if  srfafesT p T R t ?fr*T 

mfyjfr v  mn<a*f1 
« jc ft«T T *n ^ T ^ | , ?rtr

(sr) farfa *rt gsm*?
TOTT VT WT «!KFT 35F? TT fâ TT 
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Mr. Speaker: The hon Member has 

asked a question as to how many peo
ple who travelled on footboards and 
roofs have fallen down and died

Shri Sbahnawaz Khan: The num
ber of persons arrested on the North- 
Eastern Railway

Mr. Speaker: The arrested could not 
have died

Shri Shahnawaz Khan: No person 
was killed

Shri Jagjivan Bun: 74 persons were 
apprehended and prosecuted by the 
North-Eastern Railway for travelling 
on footboards No person was killed 
or injured

Shri 8 inbasan Singh: In the last
Budget statement, the Railway Minu
ter said that to remove congestion on
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the North-BMtem Railway, more 
«hort*distaHee trains would be run 
May I know many more trains have 
been attached to this line to relieve 
congestion?

Shri Shahnawaa Khan: Eight new 
trains have been introduced, 10 have 
been extended and 69 trains have 
been strengthened.

Air-Service vw Gorakhpur

f  Shri Blshwanath Roy:
*690. V Shri Sinhasan Singh:

(_ Shri Mahadeo Prasad:
Will the Minister of Transport and 

Communications be pleased to state

(a) whether it is a fact that the air 
service vta Gorakhpur has been 
stopped, and

(b) if so, the reasons thereof7

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Humayun Kabir): (a) Yes, Sir

(b) The traffic to and from Gorakh
pur has been such that it did not 
cover even operation costs The 
Indian Airlines Corporation did not 
therefore consider that the continu
ance of the service was justified

Shri Blshwanath Roy: May I know 
whether there Is any proposal under 
consideration of Government for con
necting Gorakhpur by any other air 
route’

Shri Humayun Kabir: Not by any
other route, but we are examining if
11 is possible to provide some alter
native connecting without providing 
scheduled services

Shri Sinhasan Singh: This happened 
because there used to be only two 
days service in a week and the travel
lers who go by plane are mostly busi
ness peofcJs and nobody will wait for 
ttotr in that the plane lnay take 
them So,' would not Government try 
opening a daily service and see 
whether it runs at a loss or profit?

Shri Humayun Kabir: The average
number of passengers was, Delhi to 
Gorakhpur 1 05, Lucknow to Gorakh
pur 0 3, Banaras to Gorakhpur, 032, 
Gorakhpur to Patna 0 I and Gorakh* 
pur to Calcutta, 1 6, and the freight 
earned never exceeded 13 lbs. Mail 
was also insignificant In view of this 
and the fact that there was great 
loss on operations, it would not be 
possible to revive it as a scheduled 
service As I stated earlier, I am 
examining if some other method can 
be found

Shri Blshwanath Roy: Is it not a
fact that this scarcity of passengers 
was due to the fact that the route 
was not well connected with other 
services’

Shri Humayun Kabir: The route
was Delhi, Lucknow, Banaras, Gorakh
pur, Patna and Calcutta, and there 
were connections at the two terminals 
As to whether there was any other 
airline starting from Delhi or Calcutta 
in connection with this service I would 
like to ask for notice But, as far as 
I can recollect, I think, there were 
services in Calcutta and Delhi which 
offered facilities to passengers to travel 
wherever they wanted, either by 
evening planes or by night planes.

Fresh Water Supply Scheme in Kerala

t
/S h r i V. P. Nayar:
\  Shri Kodiyan:

Will the Minister of Health be 
pleased to state the amount of Central 
aid so far given to the Kerala State 
for making fresh water available in 
the coastal tracts of the State?

The Minister of Health (Shri Kar- 
markar): Rs 10 975 lakhs have so far 
been paid, as subsidy to the Govern* 
ment of Kerala for the implementa
tion of their rural water supply 
schemes which include the scheme 
‘Tubewells in Coastal areas”

piiri y . p. Nayar: I find from the 
Second Plan that the overall allot* 
ment is to the tune of Rs. 28 crores
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for rural water supply and Rs 63 
crores for urban water supply Could 
I have an idea at to the amount which 
would be given under these two items 
during the Plan period to the State of 
Kerala?

Shri Kannarkar: Regarding the 
Second Five Year Plan, actually, 
during 1956-57, a sum of Rs 2 875 
lakhs has been paid to the Kerala Gov
ernment And, during the current 
year, a Budget provision of Rs 15 
crores exists for rural water supply 
and Kerala’s share will be about Rs 4 
lakhs

Shri V. P. Nayar: May 1 know
whether Government are aware of the 
fact that for the entire coastal belt 
of Kerala, where the density of popu
lation is, perhaps, the highest in India, 
there is no chance of getting fresh 
water because of the presence of the 
system of backwaters also there9

Shri Karmarkar: I appreciate the
difficulty mentioned by the hon Mem
ber But that coastal tract has been 
taken into consideration with all the 
other areas of the other States also 
whose problems are also very acute

Shri V. P. Nayar: May I know
whether the Government of India has 
considered the possibility of using the 
resources of the fresh water lake at 
Sasthankotta which can provide fresh 
water for the coastal area and, if so, 
whether Government propose to give 
any special grant in view of the scar
city of fresh water there7

Shri Kannarkar: It is a welcome
suggestion but I should like to have 
notice for answering that question

Dr. K. B. Menon: May I know
whether the experiment of having 
Altered point wells in the coastal areas 
>ias been a success7

Mr. Speaker: The hon Member
asks whether experiment of filtered 
point wells—tube wells—has been
tried and proved a success There are 
iifferent kinds of tubewella.

Shri Kannarkar: He means some 
ther thing, Sir

Shri Kodiyan: May I know whether 
Government have any specific plan to 
provide fresh water aupply to the 
needy areas under the Second Fvn  
Year Plan and, if so, what is the pro
vision in the Second Plan for this?

Shri Kannarkar: The States put up 
particular proposals and we come in 
by way of aid—in the matter of urban 
water supply, by way of loans and in 
the matter of rural areas by way of 
grants If my hon fnend wants details 
regarding the proposals that have 
come in from Kerala and the extent 
to which we are able to respond, I 
would like to have notice

Mr. Speaker: The hon Members
must have given more information 
Shn Nayar wants to know whether 
fresh water could be drawn from a 
particular tank and so on

Shri V. P. Nayar: The question
specifically is about the Central Gov
ernm ent’s grant for the Kerala State 
Still, the hon Minister wants separate 
notice for it

Mr. Speaker: The hon Member
asks about the experiment of drawmg 
water from a fresh water tank in 
Kerala whose name I am not able to 
pronounce (Interruptions) Only
persons in Kerala could pronounce it 
How can he expect Shn Karmarkar 
who comes from Karnataka to know 
about it? Therefore, whatever details 
they want to ask, let them put them 
in the question itself Next question

Aerodrome near Asamgarh
*693. Shri Kalika Singh: Will the 

Minister of Transport and Communi
cations be pleased to state

(a) whether Government have 
received any proposal to construct a 
temporary aerodrome or runway 
cement track near the Azamgarh town; 
and

(b) if so, the action taken thereon?
The Minister of State In the Mini*' 

|n of Transport and ComwmnteatloM 
(Shri Humayon Kabir): (a) No, Sir.

(b) Does not anse.
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Shri Kalika Singh: May I  know if 
the matter w ill be considered in the 
near future since this place is often 
marooned by floods?

Shri Humayun Kabir: I do not think 
that there is much likelihood of this 
town being connected by airways. 
There is an airport fifty miles away 
at Banaras and I think it w ill not be 
possible to build one in Azamgarh.

Mr. Speaker: In future, I  propose 
to adopt the following procedure. In 
questions of this kind where some 
information regarding whether an 
individual aerodrome w ill be cons
tructed in Azamgarh or air srevices 
w ill be connected with Gorakhpur or 
to some particular place etc. I  w ill 
send the question to the Minister 
and then pass on the answers to the 
hon. Member. These individual cases 
should not be brought before the 
House. I  would urge upon Members 
to write to the Ministers. In case 
they do not obtain redress or infor
mation then they may inform the 
Lok Sabha Secretariat who Will get 
information.

The Minister of Commerce and 
Industry (Shri Morarji Desai): We
welcome it... ( Interruptions).

Mr. Speaker: The hon. Ministers
also welcome it. They can give 
answers. The hon. Members may send 
them their questions and they w ill 
answer as quickly as possible.

Acharya Kripalani: The hon. Mem
bers want to show to their constituen
cies ■ that they are doing something.

Mr. Speaker: Not in small matters. 
They can send all that to the Press 
after receiving information.
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Shri Dasappa: Sir, I request that

the answer may be given in English 
also.

Mr. Speaker: The hon. Minister may 
kindly give the English version » f  his 
reply.

Shri Shahnawaz Khan: (a) The
hon. Member is presumably referring 
to the book value of the railways 
belonging to the Ex-Indian States in 
Rajasthan taken over and added to 
the federal assets of the Union of 
India on the Federal Financial Inte
gration on 1st April, 1950. If so, the 
capital-at-charge of these railways was 
Rs. 14-23 crores and the aggregate 
balances in the Depreciation and 
Reserve funds was about Rs. 60-34 
lakhs on 1st April, 1950.

(b) Yes.
(c) No compensation was payable 

under the Federal Financial Integra
tion Scheme.

sft jjo xfo srirf : f  srpRr ^r^rr 
fj Pp tot sTwnr ^ w  ^R
t' *Ptf ferr | sfft ^  t  Pp
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5TFRr ^ cT T  f  f% m  ^rTT
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t h #  (s ft  sTirsfcR ? m ) :

5T^r f t

^ 5?it t  % ^r 'p r ^ M  i iy s m

t?rr f t  «tt 1

Shri T. N. Singh: May I know
whether any changes have been made 
in the system of accounting as a result 
of transfer of assets from Rajasthan, 
and how the assets of both the Pro
vincial and the Central Governments 
have been adjusted in the books of 
accounts?

Shri Jagjivan Ram: I cannot say
definitely, but I presume after the 
integration the system of accounting 
prevalent on the Government Rail
ways must have been introduced on 
those railways.

Shri T. N. Singh: Whatever was to 
the credit of the Rajasthan Govern
ment in the assets and liabilities state
ment, what has happened to that 
credit? I want to know where it has
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other side been adjusted.
Shri JfefjtaMt Bam: X do not have 

the information with me now, I would 
require notice

Shri Heda: Apart from these capital 
assets, so far as the liquid cash of the 
former railways in the old princely 
States are concerned, it was stated at 
that tune that this cash would be 
utilised in the construction of new 
railway lines in those areas May I 
know whether that promise has been 
implemented or not

Shri Jagjivan Kam: I would require 
notice to answer that pomt also, I 
am not aware of that promise or 
assurance

Shrl Kamalnayan Bajaj. May I
know whether the different projects 
of the different railways in Rajasthan 
which were pending with them at the 
tune of amalgamation have all been 
completed, or they are under conside
ration, or whether are they not to be 
completed at all7

Shri Jagjivan Ram: I do not know 
whether it arises out of this question 
But, I may tell the hon Member that 
those projects which were already 
taken in hand might have been pro
ceeded with, and some of the projects 
which were contemplated by those 
railways will be treated on a par with 
the projects in other parts of the 
country, they may be considered if the 
financial resources provided in the 
Plan permit it

Shri Kamalnayan Bajaj. Because 
Rajasthan is an underdeveloped 
country, may I know whether special 
consideration will be given at the time 
of the consideration of the projects7 
If you consider them at par under
developed countries like Rajasthan 
will suffer

Shri Jagjivan Bam: There are parts 
in India which, from that point of 
view, may be regarded more back
ward than even Rajasthan As I have 
said, if the financial and material 
resources permit it the question of

all the backward areas will be taker 
into consideration

Irrigated Areas In States
*698. Shri S. V. Bamaswamy: Will 

the Minister of Irrigation and Power
be pleased to state

(a) whether there is shortfall m 
the extent of irrigated area as report
ed by the States in 1956-57 m their 
progress reports as compared to the 
extent reported by the States m 
1955-56 in connection with the pre« 
paration of the Second Plan, and

(b) if so, the reasons therefor7
The Minister of Irrigation and 

Power (Shri S. K. Patil): (a) and
(b) Information is being collected 
and will be laid on the Table of Lok 
Sabha as soon as it is ready.

Shri S. V. Bamaswamy: Has the
attention of the Government been 
drawn to the statement made by Shn
V T Knshnamachan, Vice-Chairman 
of the Planning Commission, to the 
effect that out of the irrigation pro
jects, while 6 3 million acres should 
have been brought under cultivation 
by 1956, as a matter of fact, only 4 
million acres were brought under cul
tivation and, if so, may I know whe
ther any further facts will be 
collected7

Shn S K. Patil: Yes, Sir The Gov
ernment's attention has been drawn 
But the question asked is, how the 
figure for 1956-57 compare with that 
of 1955-56 That is why the figures 
arc necessary

Shri S. V. Bamaswamy: May I know 
whether the attention of the Govern
ment has also been drawn to a fur
ther statement by the Vice-Chair
man of the Planning Commission that 
this is a waste of national asset, 
namely, to keep the water impounded 
at enormous cost unutilised and, if 
so, what steps are the Government 
going to take or are taking now?

Shri S. K. Patil: The hon Member 
has already the information He 
has given me the information We
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